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GOVERNMENT OF ASSAM

ORDERS BYTHE GOVERNOR

LEGISLATIYE DEPARTMENT : : : LEGISLATIVE BRANCH

NOTIFICATION

The 11thAugust,2020

No. LGL.I59/2017116.- The following Ordinance which was promulgated by the Covernor

on 4th August, 2020 is hereby pubtished for general information.

ASSAM ORDINANCE NO. VIII OF2O2O

THE INDUSTRIAL DISPUTES (ASSAM AMENDMENT)

ORDINANCE, 2O2O
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AN

Preamble

Short titlc.
extenl and
commencemcnt

lnscrtion of new
section 36C

ORDINAIICE

furthcr to amend the Industrial
application to the State of Assam.

Disputes Act, 1947, in is

Whereas the Legislative Asscmbly of the State of Assam
is not in scssion and the Govemor of Assam is satrsfied that
circumstances exist which rcndcr it nccessary for him to takc
immcdiate action for amending the lndustrial Disputes Act,
1947, hercinafter refcrred to as thc principal Act, in its
application to the State ofAssam ;

Now, therefore, in exercisc of the powers confened
under clause ( I ) of Article 2 I 3 of the Constitution of India, the
Governor of Assam is hereby pleased to promulgate in the
Sevenry-first Ycar of the Republic of lndia the following
Ordinancc, namely :-

1. ( 1) This Ordinance may bc called the Industrial Disputes
(Assam Amcndment) Ordinance. 2020

(2) lt extends to the whole of Assam

(3) It shallcome into force at once.

2 ln the principal Act, after scction 368, the following
new section 36C shall be inserted, namely :-

'36C. Powcr to cxcmpt ncw lndustrics.- Where the State
Govcmment is satisfied in relation to any new
industrial establrshment or new undenaking or class

of new industrial establishments or new
undertakings excluding tea industry and ocliltilies
related to tea processing and manufacturirS that lt
is neccssary in the pubhc interest to do so. it may.

by notification in the Official Cazette. exempt,
conditionally or unconditionally, any such new

establishment or ncw undertaking or class of new
establishments or new undertakings excludrng tea

industry and activilies related to tea processing and
manufacturing from all or any of the provisions of
this Act for a pcriod of one thousand days from the

date of cstablishmcnt of such new industrial
establishment or new undcrtaking or class of new
establishmcnts or new undertakings, as the case

may be.

Ccntr.l Act No

l4 of 19,17
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Explenetion :- For the purposes of this section, the
expression "new industrial establishment or new
undertaking or class of new indusfial cstablistunents
or new undertakings" means such industrial
establishment or undertaking or class of indusrial
establishments or undertakings excluding tea
industry and activities reloted to tea processing and
manufacturing which are established within a period
of one thousand days after the commencement of the
Industrial Disputes (Assam Amendment) Ordinance ,
2020.*

PROF. JAGDISII MUKTII,
Governor of Assam.

S. M. BUZAR BARUAH,

Commissroner & Secretary to the Govt. of Assam,
Legislatrve Department, Dispur.
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